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O R D E R 
 

30.01.2020  Learned Counsel for Respondent No.2 states that she will file 

Reply affidavit by 31st January, 2020. The same may be filed. Brief Rejoinder, if 

any, may be filed by the Appellant by 07.02.2020. 

 List the Appeal ‘for Admission (After Notice) on 12th February, 2020. 
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Member(Technical) 
Akc/Md 


